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SHRI BHUPESK GUPTA (West Bengal): I 
think the country would welcome it. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 p.M. 

The House then adjourned for 
lunch at forty-three minutes past one 
of the clock. 

The House reassembled after lunch at thirty-
three minutes past two of the clock, Mr. 
Deputy Chairman in the Chair, 

THE GUJARAT APPROPRIATION (NO. 
2) BILL, 1974 

THE DEPUTY MINISTER IN THE 
MINISIRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) :   Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain sums from nnd out 
of the Consolidated Fund of the State of 
Gujarat for the services of the financial year 
1974-75, as passed by the Lok Sabh;,, be 
taken into consideration." 

Sir, as the honourable Members are aware, 
consequent upon the President's Declaration 
dated 9-2-1974, issued under article 356 of the 
Constitution, the Budget of the State of Gujarat 
for 1974-75, along with the Demands for 
Grants, was presented to the Parliament on the 
18th March. 1974. Pending the passing of the 
Demands for the whole year. a Vote on 
Account to meet the requirements of the State 
Government for the first four months ending 
July 1974 was obtained and the Appropriation 
(Vote on Account) Bill, 1974, was passed in 
March 1974. In its current Session, the Lok 
Sabha has granted 
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file balance of the Demands for Grants and has 
passed the current Appropriation Bill which is 
now before this House. 

Sir, the Bill provides for the payment and 
appropriation from and out of the Consolidated 
Fund of the State of Gujarat of a total sum of 
Rs. 745.66 crores, comprising Rs. 517-32 
crores voted by the Lok Sabha and Rs. 228-34 
crores charged on the Consolidated Fund of 
the State and is inclusive of the sum authorised 
for withdrawal in the Gujarat Appropriation 
(Vote on Account) Act, 1974 to meet the total 
estimated requirements of the w'hole of 1974-
75. 

Sir, in March last, this House had a general 
discussion on the Budget of Gujarat as a whole 
as well as on the Appropiiation Bill. I do not, 
therefore, want to take the time of House by 
dealing with the various provisions in the Bill. 
1 shall try to reply, as best as I can, to the 
points that the honourable Members may raise 
during the consideration of this Bill. 

Sir, I move that the Bill be taken into con-
sideration. 

Tlie question was proposed. 
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SHRI NIREN GHOSH (West Bengal): Sir, 
my first point is that a budget or Appropriation 
Bill for a State should be discussed in the State 
Assembly. We are not always competent to get 
all the facts and figures to be able to go into 
details. This point was discussed in the 
Advisory Council.   I should 
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say that no State should be forced to remain 
under Central rule. That means that our 
Constitution has got to be revised and some 
mechanism has to be evolved so that a care-
taker Government could be there without any 
powers to bring forward any important 
legislation and immediate elections should be 
held. That should be the procedure. Other-
wise, this is becoming a ritual. This is a 
complete erosion of the rights and privileges 
of ths States constituting the Union of India. 
This is a very serious question which has 
cropped up now. I would like the Govern-
niMt to give serious thought  to it. 

My second point is that it is a political 
decision not to hold the elections in Gujarat. 
The elections should have been held within a 
month or two as soon as the Assembly was 
dissolved. What is the purpose? In ths 
meanwhile, the Congress is trying to regroup 
its forces and perhaps, in the ultimate 
analysis, they may join hands with the 
Chimanbhai Patel's new party in order to 
cook up a fake majority. All majorities are 
fake in India because they never have the 
majority of the percentages of the votes cast. 
In that sense, all the States are being ruled by 
parties which are not enjoying the confidence 
or the people of India. 

Now, I would like to ask as to what the role 
of the Chief Election Commissioner is. I 
would like to say that no Chief  Election 
Commissioner,     although    he is_ supposed 
to be an independent authority, is really in-
dependent because he is appointed by the 
President on    the advice   of   the   Council 
of Ministers at the Centre.   You would have 
noticed that the Chief Election 
Commissioners have  been given posh  jobs 
after their retirement.   Otherwise, how is it 
that the Madhu-bani election was a total farce 
and Ghafoor came  through  the  elections?   
He  had  no right to be in the Assembly.     
The    Chief Election Commissioner should 
have annulled the eleeiion.    He has not done 
that, he has not held the elections as soon as 
possible. So, I know the entire legal fiction of 
the Chief Election  Commissioner or the  
office being independent.   I  have  found  
through experience all these years that in all 
cases,   they are partial.    He acts to help the 
ruling party. 

He acts to their dictates. That is what is 
happening. That has happened in the West 
Bengal elections. That has happened in 
Kashmir. Everybody knows that for 20 years, 
there was no free election -whatsoever. AD the 
Chief Election Commissioners are silent over 
it. 

So, I would like to point out that it is a 
politically motivated decision and the Chief 
Election Commissioner is doing according io 
the dictates of the Government and not acting 
independently. We have found this post to be 
always like that. 

Sir, I would like io say that everybody knew that 
there was smuggling on a huge scale from 
Gujarat to the Gulf area.   The Government 
knows all these things.   And hundreds and 
thousards  of   its   political  opponents  were 
arrested under the MISA.   Now, after the 
Central Congress rule, what has happened? 
What have they done?   The Congiess   Member 
posed the question that if it were a movement 
against corruption,   against smuggling and all 
that.   What has happened after the dissclution?   
The   same   Congress   rule   is there.     What  
is  going  to  happen?   It   is the corrupt 
Government, sitting at the Centre from top to 
bottom,   One or two Ministers can be    
excluded.   Otherwise,    that is the position.   I  
would  like  to  mention specifically that  Pema   
&  Tandel  are connected with smuggling to the 
Gulf area.   They are not bring taxed because 
they have interest in the Maruti.   This is a 
specific allegation that I made.   So, nothing has 
been done.   All the top bureaucrats are in 
collusion with them. Rs. 50 lakhs from the 
smugglers were given to the Congress.   And   
nothing can be done without Ihe help of the 
bureaucrats at the top.    All of them are sitting 
safely in their places.    The whole bunch should 
have been packed  off.    No   action   has   been 
taken by the  Centre,  by  Shrimati    Indira  
Gandhi's Government.  And that reveals tlie 
charactor of the Government sitting at the 
Centre.   So, nothing will happen unless the 
Government is thrown overboard and the 
bureaucracy is also overhauled from top to 
bottom.   Otherwise,   nothing   can   happen.   
Nobody   can check   this.   The   people   cannot   
dehoard; 
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[Shri Nircn Ghosh] they cannot   go   to 
smugglers.   They will be shot at and killed.   
That is what is happening wherever   they   
attempted.   The   big   guys always go scot-
free. 

Sir, I would like to say that six crores or 
more of Scheduled Castes, Scheduled Tribes, 
Adivasis, etc. are not safe under the Congress 
rule in India. This vast section is not safe in all 
the States. They are treated as beasts and not as 
human beings under the Congress rule.   That 
is what is happening today. 

Sir, r take this opportunity to say that elec-
tions must be held there immediately. Let me 
tell it openly. They are afraid that if immediate 
elections are held, not the Congress but some 
other combination may come. They may say 
that it is a 'right' combination. But Congress is 
also 'right'. What difference is there between 
this and that? Nothing almost whatsoever. So, 
it does not matter since Congress poses cheap 
danger to the country. If Congress cannot 
come to power in Gujarat that would be good 
for India. If the reaction is engaged in a mortal 
combat with each other, that is very good. If 
reaction can unite then the democratic forces 
in India have no chance whatsoever.   So, that 
is all I have to say, 

SHRI MANUBHAI SHAH (Gujarat) : Sir, I 
welcome and extend my support to this bill 
which reflects the aspirations in many ways of 
the people of Gujarat. While, therefore, 
extending the support, I was looking forward 
to Mandalji's and Niren Ghosh's speeches. In 
those speeches I did not find any constructive 
approach to the Appropriation Bill in relation 
to the State of Gujarat, which is under the 
President's rule. I wish that the two hon. 
Members who participated could have taken 
more interest in the developmental aspects, 
which this Budget reflects. 

I would like to draw the attention of the 
Deputy Finance Minister, who is piloting this 
Bill, that the provision undei Head No. 40, 
about Civil Supplies, which is about Rs. 
8,33,00,000—Capital and Rs. 16,11,000— 
Revenue, is to my mind, somewhat very 
inad.cit.lt because the main trouble today 

in Gujarat is the scarcity of all the essential 
commodities and particularly foodgrains-Il is, 
therefore, very necessary that the Central 
Government may like to get it reviewed or 
surveyed. The functioning of the Civ" Supplies 
Department and the fair-price shops 
distribution system is not very satisfactory. 
That is not because the personnel is bad but 
because the number of shops needs to be 
increased and their managemen1 "eeds 
strengthening from the point of view of 
investment. The availability of foodgrains is 
rather very inadequate. One of the reasons why 
last year's agitation took a more serious turn 
than it should have was on account of the 
scarcity of foodgrains and essential supplies. 
Theiefore, I would like to draw the attention of 
the Central Govem-ment that in the matter of 
supplies of food grains which are sent from 
here to Gujarat, the Central Government 
should be very prompt. The procurement this 
year unfortunately has not been up to the mark1 

So far ihe rains have eluded us. Practically a 
major part of Gujarat has gone without rains. I 
hope and pray that the rains will still come. But 
the Kharif crop is bound o be very seriously 
affected in the absence of rains. Therefore, this 
aggravates the situation   of civil   supplies. 

An allied item io which I would like to draw 
the attention of the hon. Minister is Item 141, 
i.e., Relief on Account of Natural Calamities. 
Now, the provision of Rs. 4.55 crores is 
wholly and totally, in my opinion, inadequate. 
As a matter of fact, one-third of Gujarat even 
in normal years always undergoes wary heavy 
scarcity and almost famine conditions. In my 
own district from which I come, that is in Ihe 
constituency of Jamnagar in Kalyanpur taluqa 
and other places, practically in four out of five 
years there is permanent scarcity and added to 
that if there is failure of rains as it has been 
this year, the situation gets aggravated. 

My friend from Kutch is not hero. Kutch is 
a permanent desert. Even in the normal course 
when the rains are good, three or four districts 
in Kutch are without any work. 
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Agriculture there is very poor. Year before 
last when the scarcity was terrific more then 
Rs. 98 crores were required. Whereas this 
year even if the calamity does not become as 
severe and we hope the rains will come, we 
feel that from the present indications the 
amount of Rs. 4.55 crores is totally 
inadequate. I would, therefore, wish that the 
Finance Minister takes care of this because 
the very life of the poor people of this region 
will be put into jeopardy if early start is not 
given to the essential productive relief works 
which are very much neeessary there. 

Then, Sir, I am very glad that the Narmada 
dispute has gone out of the sphere o* 
uncertainty and has been referred back to the 
Tribunal. We hope that the Central 
Government and all the State Governments 
will take care to see that the Narmada 
dispute is ended as soon as possible. 

1 hope that the award of the Tribunal 
would not take more than a year or so. In 
that case the country will benefit— whatever 
the nature of the award—and I hope it will 
be fair to all concerned—and we will have at 
least a giant river being "harnessed which 
can give Rs. 1,500 crores worth of yield to 
the^country in various sectors of agriculture. 

Then I would also like to draw ihe 
attention of the hon. Minister to item No. 56 
-minor irrigation, etc. Apart from Gujarat, 
we ha\e been pleading in this House thai the 
requirement, particularly of dry . farming 
areas, for contour bunding soil conservation, 
afforestation and oiher types of minor irri-
gation facilities like wells, wasle piers, pick-
up piers, check dams and various contour 
dams, is so necessary thai I wonder why Ihe 
present administration of Gujarat which 
knows the condition of minor irrigation so 
well has provided only 6.77 crores on 
revenue account and only 82 lakhs on capital 
account. 

I would not dilate on housing too much 
even though 1 know the conditions of slums. 
Almost one-third of Ahmedabad is slum 
area and the Slum Clearance Board requires 
a large amount of money. As the House is 
aware. Sir, Gujarat is the highest urbanised   
area   in   the   country.    Almost   one- 

third of Gujarat or, more than 27 per cent of it 
is in urbanised area and, therefore, housing, 
particularly slum clearance, is an urgent 
necessity. But only R.;. 30 lakhs arc provided 
here. 1 appreciate that at the present time 
when wc are passing through a crisis 
throughout ihe country il is not possible to 
spend too much money on item5 like housing 
for ihe present. But, Sir, even so the amount of 
Rs. 30 lakhs is far too little to touch even the 
periphery of the problem of slum clearance. 

Then I come to the most important subject 
in Gujarat, namely, irrigation and power, and 
will finish my short speech after that. I would 
remind that we have been promised an atomic 
power station during the last two Plans. A 
survey has already been made, the site has 
also been, more or less, selected by the 
technical experts. We have a chronic power 
shortage in Gujarat. Therefore, it needs hardly 
any mention. Gujarat is the farthest area from 
the coal belt in India. Even Madras, which is 
away from coal fields in the Central Provinces 
is nearer to them than Gujarat from Bihar. 
Therefore, I need not over-stress the urgent 
need of Gujarat for an atomic power station, 
Therefore, tire mere provision of Rs. 22 crores 
which includes Ukai completion, which 
includes Dhuvaran expansion and Tarapur 
extension is very meagre, and steps should be 
taken during the current year to provide at 
least ior ihe preliminary expansion of the 
atomic power station and also the extension of 
the Dhuvaran station. 

Then, os majoi irrigation iteself—1 was 
assured in the Gujaiat Consultative Committee 
by ihe Home Minister—the Ukai can now 
irrigate more than three million acres. Today 
we need more irrigation in order to combat the 
forces of inflation and to produce more 
agricultural products. Here is a classical 
example where the feeder channels aid the 
subsidiary canals are not there not because 
technologically it is not possible, not because 
plans are not ready, not because the drawings 
and designs and other things are nol ready, but 
only because funds have not been provided. 
And 1 was assured and promised that within 3j 
years the entire Ukai project • 
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iShri Manubhai Shah] the subsidiary canals 
and all that—will  bo completed.    But  I  find  
in  this  budget that the present rising costs 
have not been taken into account, and what has 
been provided may not even enable the Ukai 
project to be completed  in five or six years.   
That is a tragedy not only for the people of 
Gujarat but for the whole country because the 
country is passing through a crisis on the 
agricultural front  when   shortage   of  
foodgrains   is   tlie main  thing  and   which  
has  caused  this  inflation-on which I will have 
another occasion to speak.   But here I stress 
that like Ukai there are hundreds of projects in 
this country' which are just being starved for 
finance and we are chasing other types of 
mirages whereas what is required  is 
completion of irrigation schemes—major, 
medium and minor—throughout  the   country,   
particularly   those   which are already in 
operation.   Therefore, under-utilisation  of 
capacity does not  apply only to industry  but 
also  to projects  connected with the use of 
water just as in Ukai.   If the feeder channels 
are there then the present utilisation which is 
hardly 2 per cent can be raised at least to 71 
per cent and it can give us an yield of more 
than 11 million tonnes of foodgrains.   
Therefore, I  would draw the attention of   the   
hon.   Minister to that. 

Lastly, Sir, one word more and that is about 
ports. Wc, the M.Ps, from Gujarat, the other 
day met Kamlapati Tripathiji about the Hajira 
ship-building yard. Hajira is an ideal site 
according to the ship-building experts and 
everybody unanimously—whoever we talked 
to on the technical side or on the financial side 
-was of the view that the western coast 
requires a ship-building yard and that Hajiia is 
an ideal site. May I, therefore, request the hon. 
Finance Minister to see that in the current 
year—we are again approaching the planning 
Commission and the Shipping and Transport 
Minister who has assured us of very sympa-
thetic consideration—that the Hajira ship-
building yard be included in the Gujarat plan 
and the 5th Five-Year Plan of India so that the 
western coast is not starved of ship-building 
facilities? There, traditionally, for thousands of 
years the craftsmen are there who can build 
small and big ships. 

3 P.M. 

May 1 therefore request the hon. Finance 
Minister to look into the provisions for the 
Hajira port? With these words 1 welcome this 
Budget which shows great awareness. There 
are many points; Mr. Niren Ghosh mentioned 
about elections. I can only say that the time 
will show how much hard work our party has 
been putting, how much care of the people we 
have taken in spite of whatever difficulties we 
might have been passing through all these 
months. We hope to serve the people if given an 
opportunity. Whether the election comes in 
December or February or at whatever time Mr. 
Niren Ghosh may forecast, we will be in a 
position to show where the people are, where 
the support of the people rests. 

SHRl 1. D. SINGH (Bihar) : Mr. Deputy 
Chairman, Sir, the presentation of the Gujarat 
Appropriation Bill before Parliament is itself 
indicative •of the prevalence of some unusual 
situation in that State. We are all aware of the 
situation and hon. Members speaking on this 
Appropriation Bill have made reference to it. I 
only want to mention one aspect of the 
situation. This situation in Gujarat has been 
brought about by two '; factors. Firstly, there 
is the misrule of the ruling party, that is the 
Congress; tlie anti-people policies and practices 
pursued by the ruling party not only in Gujarat 
but in the countiy as a wholo which created a 
great amount of discontent which burst out in 
a powerful popular movement. Apart from 
this factor there was another factor and that 
factor was that certain political parties of our 
country having made repeated efforts since 
1969 to capture power through elections and 
having been defeated, now have openly 
declared their intention that they will take to 
extra-constitutional means. These parties 
jumped into the fray and utilised the situation 
in Gujarat to get the Assembly dissolved. At 
that time these parties promised that the 
Gujarat way is the real solution for all the 
problems of the country. [ very well remember 
on 18th March when the Chhatra Sangarsh 
Samiti led by Jaya Prakash Narayan organised 
a demonstration in Patna their main slogan 
was 
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Gujarat victory is ours: now it is Bihar's 
turn. Now I want to ask those friends' what 
has happened to that victory? Where is your 
Gujarat victory? What was the the Gujarat 
victory? {Interruption) My friend Mandalji 
says that we will see it in Patna. Of course 
we are seeing it in Patna and we wiH see 
more of it in Patna. But what was the 
victory in Gujarat? A Ministry was thrown 
out and an Assembly was dissolved. What 
about the people? Did the condition of the 
people change either as a result of the 
movement or as a result of the imposition  
of President's     rule'? 
We had the testimony of independent jour-

nalists.   I remember a correspondent of the 
Times of India, after a study of the Gujarat 
situation, had reported some time in April that   
prices   of  essential   commodities   had risen 
from 15 to 50 per cent as a result of the  
movement   and he had also reported that 
hoarders,    profiteers,    blackmarketeers   and 
smugglers—they are everywhere in the 
country, but I think Gujarat has a 
disproportionately large share of them—were 
financing the agitation   led    by    the  rightist    
parties.      So. having financed the agitation,   
having pulled down the Ministry, having got 
the  Assembly dissolved,   what   did   these   
gentlemen    do? Mr. Chimanbhai Patel, who 
was the    target of popular attack, quietly 
walked  into the camp of right reaction and   
he was welcomed. I think he wiH be 
welcomed by many of our friends sitting here. 
Hoarders, profiteers and blackmarketeers  
thought   that   better   days had come.   Not 
only hoarders and    profi-teersT^but even  the 
landlords   are   on   the offensive.   I would 
relate to you a few ins-Wees of what is 
happening in Gujarat.    Let us   take   the  
prices.   According  to    official papers 
distributed among the members of the Gujarat   
Consultative   Committee   prices   of rice 
have risen by about 25 per cent   between 
January  and June.   This  relates  to  whole-
sale price.    I am sure the prices in the retail   
market   are   much   higher.   The   price of 
Dal has risen by 25 per cent.   The price of 
groundnut oil, which led to the explosion 
early this year, has risen from Rs. 748 to 

Rs. 9(X), again by about 20 per cent. Prices are 
rising all the time. Then, what is tlie role of 
tlie Presidential administration in pro-
curement? We are informed, according to 
these papers, that procurement of Bajra is only 
13,300 tonnes. Do you remember. Sir, that it 
was Shri Narendra Singh Jhala 
— [ remember correctly— who was the Food 
and Supplies Minister in the Chimanbhai 
Ministry—who had reduced the levy on traders 
with respect to Bajra from 50 per cent to 
10 per cent? That was one of the reasons 
for the acute mass discontent. Under 
Presidential administration how have things 
improved? A quantity of 13,300 tonnes 
Bajra have been procured and wheat 12,200 
tonnes. The total procurement is about 25,000 
tonnes. Wheat purchased is 1,500 tonnes. 
Foodgrains purchased from other States 
are 38,000 tonnes. This is the procurement 
which the Gujarat Government has done 
even  during the  Presidential  administration 
— a total of 65,000 tonnes From the Centre 

they have received 3,10,000 tonnes. All 
this would make a total of near about 3,75,000 
tonnes, but the annual deficit of Gujarat 
according to official papers, is nearly 12 
lakh tonnes, 11 -8 lakh tonnes to be exact. With 
haidly 25 per cent stocks on hand, how do 
the Government propose to hold the price- 
line? Naturally they cannot. Perhaps they 
are not interested in it. Agrarian reforms 
and the operation of the ceiling Act have 
been stayed and Government seems to be 
doing nothing. Tenants are being evicted 
Under Presidents rule regulation under 
section 73A was issued providing for the 
restoration of land illegally acquired from 
the tribal people. That restoration has 
not taken place and the tribal people are 
being evicted. Grazing lands have been 
seized by rich people. Agricultural inputs 
meant for ordinary farmers have been cor 
nered by the top rich. The minimum wage 
for agricultural labourers fixed at Rs. 3 
per day is not being paid. Even Rs. 3 
per day are not enough when rice is selling 
at   more than Rs. 3 per kg. 

And my friend Mr. Mandal referred to the 
incident at Ramnal Pura where two Harijans 
were kUled and  ten were injured. 
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[Shri I. D. Singh] 
Since then another instance has taken place 
that is, at village Mithaguda where one 
Harijan was killed and eight have been 
injured. And the landlords in Gujarat as in 
other Slates, have staited a violent offensive 
against the landless labourers, the poor 
peasants, the share-croppers and particularly 
against the Harijans and the tribr.l people. 

I would seek your permission to lay this on 
the Table of the House. This will help the 
Government in knowing the problems of 
Guiarat. This has been submitted by four 
parties including the ruling party itself-Let the 
Government look at the memorandum and try 
to solve the problems facing the people. 
Similarly, in the Gujarat Consultative 
Committee, the Home Minister assured us that 
cases not involving violence. 

MR. DEPUTY CHAIRMAN : Usually we 
do not quote the proceedings of the Coni 
sultative Committte. 

SHRI 1. D. SlNGH : Thank you.   Sir. 
Officially, it has been stated on behalf ol" the 

Gujarat Government that cases not involving  
violence would be withdrawn. But I have here a 
list of cases launched against the Communists 
anti pro-communist students, mote than a dozen 
of them. These cases are under sections 37 and 
1?5 of the Bombay Police Act and sections 107 
and 151 cf the Criminal Procedure Code. 
Naturally, you know, they do not involve 
violence. Violence is not even alleged in these 
cases. Even then, none of these cases have been 
withdrawn, although a list of these cases has 
been submitted by our party to the Governor of 
Gujarat some time back. And if the 
Government is interested, 1 may forward 'he list 
to them if they propose to take any action. So, 
Sir, I would say that neither us a result of the 
movement nor as a result of the President's rule, 
has the condition of the people of Gujarat 
improved. Rather their condition has worsened. 
And the House should go deeply into it. Why? 
Because so long as the big li-ndlords, the big 
landholders, the big capitalists and the big tra-
ders continue to hold the main levers of 
economic power, whether there is an elected 
Government or thete is a Presidential admi-
nistration, things  are not going   to change. 

This brings i me to the repercussions in 
Bihar. I mentioned in the beginning how in 
Bihar it was stated that they will go the Gujarat 
way. Addressing a mass rally in Patna on the 
5th June, Shri Jayaprakash Narayan stated:— 

"Friends, this is a revolution, a total 
revolution. This is a movement, not merely 
for the dissolution of the Assembly. We have 
to go far, very far." 

So they are trying to have a total revolution 
in Bihar. Now, what is this total revolution? 
What does this total revolution aim at? 

MR. DEPUTY CHAIRMAN: You will  
have to  wind  up. 

SHRI I. D. SINGH: Just five minutes more. 
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MR.     DEPUTY     CHAIRMAN:   No. 
SHRI I. D. SINGH: What is this total 

revolution? What do they want? First, they said 
that they would not allow the Governor to 
address ihe Legislature. Then they said they 
would not allow the Assembly to hold its 
meeting. Then they said they would not allow 
the M.L.As to go out of their houses. Now they 
say, they will not allow the students to join 
their classes or appear at the examinations. In 
the name of "total revolution" Shri Jayaprakash 
Narayan has unleashed a civil war among the 
students of Bihar. And you know what is the 
result. One student has been killed by a gang of 
students. Several have been injured by bombs. 
One was shot at by a pistol. Firings have taken 
place at three places, not by the police but by 
the volunteers of the Chhatra Sangharsh Samiti 
headed by Shri Jayaprakash Narayan. Firings 
have taken place at three places and bombs 
have been thrown at 52 places during these 15 
days. And this is supposed to be a peaceful 
revolution, peaceful, non-violent revolution of 
the Sarvodaya model. 

MR. DEPUTY CHAIRMAN: Now you will 
have to wind up. 

SHRI I. D. SINGH: And, what is the ob-
jective? 

MR. DEPUTY CHAIRMAN: I will call the 
next speaker. 

SHRI I. D. SINGH: Just two minutes. 

MR.     DEPUTY CHAIRMAN: No, no. 

SHRl I.D. SlNGH: I am finishing. The 
objective. Sir, is neither improvement in the 
conditions of the people nor improvement in 
the system of education. The objective is to 
capture power. And Shri Jayaprakash Narayan 
has stated it clearly in so many words. He said 
that the objectives are not merely th: end of the 
Government or the dissolution of the 
Assembly.    He said   : 

"My sights are fixed on ensuring that the 
Aclion Committees do not disintegrate but 
become a lasting institution of the Si i e's 
political, social and economic life. 11—
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"These Committees would not only select 
the candidates in the elections, but also keep 
an eye on their performance. The people's 
committees would replace the present party 
high commands, which select candidates at 
the different levels, a procedure in which the 
people did not play any role." 

MR. DEPUTY CHAIRMAN: You cannot 
go on. You have gone much beyond your 
time. 

SHRI I. D. SINGH: Let me conclude. Sir. 
The whole th ing  is aimed at seizure of power 
not only at Patna but also at Delhi. Shri 
Jayaprakash Narayan says that "he would set 
right the Gangotri which is the fountain head 
of corruption." And what is this Gangotri? This 
Gangotri is nothing but this Government of 
India or the Prime Minister, Shrimati Indira 
Gandhi. He says ihat he is not asking for the 
dissolution of the Lok Sabha because "he does 
not have :he strength for it". But the moment 
he feels that he has ihe strength he will ask for 
the   dissolution   of  the  Lok   Sabha. 

SHRI N. G. GORAY (Maharashtra) : Are 
you  afraid  of it? 

SHRI I. D. SINGH: I am not afraid. Your 
party has split already. You should be afraid. 
The S.S.P, is split. The S.P. is split. The Jan   
Sangh   is   split. 

AN HON'BLE MEMBER: The Communist   
Party  is   split. 

SHRI I. D. SINGH: Shri Jayaprakash 
Narayan led a movement foi Gramdan-He led 
a movement for Bhoodan. He led a movement 
for Sampattida... He led a movement for 
Jeevandan. And now he is leading the 
movement for pany-dan. Parties are being 
donated. And by spl i t t ing all these parties he 
is trying to build his own organisation in the 
name of Chhatra Sangharsh Samiti through the 
medium of which he wants to capti :e power, 
no' only in Patna but also in Delhi. Thi-, is a 
very dangerous situation. 
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MR. DEPUTY CHAIRMAN: Now you have 
to conclude. You have been suying you are 
concluding. 

SHRl I. D. SlNGH: I am just saying the 
last para. This is a very dangerous situation 
becuise the methods used are absolutely 
undemocratic. What are tlie methods? 
Jayaprakash Narayan coes not warn to allow 
any right of dissent to any political party. He 
does not want to allow those who differ from 
him to hold any meeting or demonstration. 
He does not want to allow studei.ts who do 
not agree with him tc appear at examinations. 
If they do, they wil! be shot dead or truy wil! 
be bombed. No right of dissent will be 
allowed. Then violence is the main method. 
Jayaprakash Narayan's own   paper  
Everyman's weekly.. . 

MR. DEPUTY    CHAIRMAN: No 
am calling Mr. Khekhawr.t. 

SHRI I. D. SINGH: Let me complete my 
sentence. 

MR. DEPUTY CHAIRMAN : I have been 
asking you umpteen times to conclude, and 
this is not the way to conclude. 

SHRl T. D. SINGH : Yes, I am concluding 
the sentence. Even his own pai er, 
Everyman's says that "not convection but 
violence seems to be the muin strength of the 
student's movement in Bihar." So, with 
violence, no democracy can be defended, no 
democracy can be established. Thank you. 
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SHRl    BABUBHAr    M.   CH1NAI   (Ma-
harashtra)  :        Sir,    before    1   gc   to   the 
Appropriation (No. 2) Bill,  1974,  1 would like 
to say a few wt rds in connection with the 
present set up in Gujarat.    1 must congratulate 
the two Advisors who have been ser.t there by 
the Government of India.  They are doing 
excellent work    day-to-day.   Their co-operation   
and   co-ordination wiih     His Excellency the 
Governor are also such that there   is  complete  
nor.-interferettce        from him resulting in die 
smooth working of the State.    I   wish and pray 
that in tne interests of the people of Gujarat fcr 
some time to come, nobody shouts from 
housetops about election. Let the tilings settle 
down and let the people there have ;he 
satisfaction of having two square meals a day, 
employment,    etc. Gujarat is lucky in that they 
have got a united and organised labour.    In spite   
of all   that happened in Gujarat, not a single- 
day's  work was stopped by the labour and 
production went on uninterrupted and I wish that 
the same  thing Will continue so  that they will 
teach a lesson to the rest cf India. 

Then I want tc say something about the 
Narmada bridge. It has become so risky that 
sometimes people have to unload their trucks, 
then go to the other side and again load. 
Therefore, 1 think it is important mat top 
priority should be given to this problem so that 
this biidge is replaced by a new one. 

Anotl er point I want to say is in connec" tion  with  
power.    About Rs. 22 erores, no doubt, has been   
earmaiked for powei.   But one shudders  to  think  
whelher  this  would be sufficient to meet even 10 
per cent of the power requirements of Gujarat State.    
For thermal power there is no    provision al all. As 
regards atomic power, it costs about Rs. 35 crores.    
As rcgaids the hydel power pro-F. Ukai, it is only in 
ihe second phase and it will take IO to 12 years.     
Under these circumstances, even if Ukai   comes 
into operation, I    do not think that   the   needs of 
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Gujarat will be met. Therefore. Sir, I would 
appeal to the honourable Deputy Minister of 
Finance that she should provide more money 
for power for Gujarat. 

Then, Sir, I want to say something abeut 
the backward areas of Gujarat like Kutch and 
Parxhmahal areas. These areas have net 
received any rains till today and if no rains 
come, God forbid, witl.in the next fortnight or 
so, 1 shudder to think as to what will happen 
there. You have ear-marked about Rs. 4i crores 
for natural calamities. If the situation as it is 
today is going to continue for some more iime 
and if no rain is going to come there, this sum 
of Rs. 45 crores will be a drop in the ocean. 
Last year, even though everything was more or 
less normal a sum of Rs. 90 lakhs was provided. 
But this year many areas have been affected in 
Saurashtra and in oiher parts of Gujarat. 
Therefore, 1 would request the honourable 
Minister to provide some more money fcr these 
unfortunate calamities should they ever occur at 
all. 

The other point that I would like to touch 
upon is the port. Sir. the port at Kandla is an 
important one and this morning also we were 
discussing during the Question Hour something 
about this port. Even though 't is one of the 
most modern poits built so far—it was built to 
be comparable to the port at Karachi—it is ne t 
being fully utilised and all the vessels are not 
going there. Even the Government-owned' 
vessels are not going there and this port is 
meant for the hinterland of Punjab, Delhi, 
Gujarat and other places. If the Kandla port is 
properly utilised, then. Sir, 1 think this port, 
which is one of the best ports in Tndia loday, 
will prove to be of much use to us. Now, Sir, I 
may also say something about the Hajira port. I 
would like to suggest that this must be made 
first a ship construction yard and then you may 
develop it into a major port. This would be my 
suggestion so far as Hajira is concerned. Not 
that I am against this port coming up. Tt is 
bound to develop into a major port. But I 
suggest that first il should be made into a ship 
construction yard and then you may develop it 
into a full-fledged port. 

Then, Sir, I would like to say something 
about the stabili ty  in Gujarat Slate. Sir. 
stability can only be achieved when the 
middle-class people, the lower middle-class 
people and the poorer sections of the popu 
lation are satisfed with the day-to-day working 
cf the Government and they are able to get 
their two square meals every day and tha1 

is how they can get satisfaction. This can 
be there only when the day-to-day necessaries 
of life are provided to them. Sir. only this 
morning I received a letter from a Congress 
worker of about 2> years' standing of Ahme 
dabad and I would like to read out a small 
paragraph from his letter for ihe information 
of the honourable Members of this House 
so lhat they will know what the actual situ 
ation is there today. y 

I am reading a paragraph from that letter 
now : 

''Perhaps you have known me to be a 
sincere Congress worker since the last 25 
years. Leaving aside that, I may tell you that 
T am a citizen hailing from a poor middle-
class family. My three-months-old baby has 
been suffering without the baby food being 
available in the city. Burshane gas cylinders 
are not available for the past ten days. I have 
been forced to run to the houses of my 
friends and re lative to borrow one or two 
litres of kero. sene. For the last fifteen days 
or so, kerosene oil has become a problem 
and I cannot afford to be absent from my 
office to run after long queues for getting the 
kerosene oil whenever distribution takes 
place in some corner or the other of the city. 
[ don't have other members in my family and 
the children are below fou years and their 
mother has to take care of them. The other 
day, when I went home from my office, I 
was forced to rush to a restaurant to fetch 
some ready-made food to feed my family 
with and much to my worry, after consuming 
the food, we were affected, etc., etc..." 

Sir.  it   is  not   necessary  for  me  to  quote 
everything that he has written.   Under Ca 
circumstances,     the foremost  duty of those 
who are running the administration there k 
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[Shri Babubhai M. Chinai] to see that 
these poor, the middle-class and the   lower  
middle-class   people  are  looked after and 
they can be looked after properly only if the 
present  administration which is there just 
now continues      for some more time.   
Therefore, I would appeal    through you.    
Sir, to the rutins party not   to yield io 
pressures, the pressures of the politicians) 
and  hold  the  elec ions  soon.    Don"t  do  it 
for    sometime    to    come.    Let     this    
administration     continue for some more 
iime so that i hey have enough time to look 
aftel the welfare of the people. 

With these words, 1 support the Gujurat 
Appropriation Bill.   Thank you, Sir. 

SHRIMATI       SUSHILA      ROHATGI 
: 

Mr. Deputy Chiirman, Sit, 1 would like to 
thntik all tlie hon. Members who have pa 
cipated and mostly for the very brief and 
concise speeches they have made. But I thin^ 
there has hardly (been any subject which has 
been left untouched, though it was teal ly the 
Gujarat Budget. It was the Election 
Commission, it was the Maruti affair, Gart-
dharva affair, it was the bureaucracy or any-
thing; the sky is the limit as is usual in Bud-
get debates. B it 1 am glad. Sir, that the 
bitterness has been kept out of this, in spite 
of the fact that this has been a special 
chapter in  our history. 

Shri Niren Ghosh, as 1 had expected, 
brought 
up the issue of rigging up the elections. He 
came up to my expectations. 1 do not think 
that I am able to convince him and other 
Members in this matter, though the fact 
remains that there was no rigging. I would 
only like to say that there are certain for- 
malities which have to be completed before 
the election is held. For the present, the 
situation is that certain formalities have to 
be comi leted. The revision of the cons 
tituencies has to be done. Though 
have been received by the Commission, 
thoy have to go and visi t  the State. Various 
othei step- will have to be taken. Electoral 
rolls will have to be prepared. Only after 
that  the  <: »f holding  elections  
will arise, and this will at the proper 
ime. 

New, Sir, about the general issues like 
inflation or the hardships faced by the people. 
we are quite aware of that. 1 myself as a 
housewife, though I am not able to devote 
much time to household, am aware of the 
difficulties and the grave time through which 
the country is passing. We aie aware cf of the 
difficulties which have been mentioned by Shri 
Babubhai Chinai. People are passing thtough 
grave   difficulties and the Prime Minister and 
the Government at large have explained the 
situation to the public from every  forum as far 
as possible. 

About the contention by an hon. Member 
from the Opposition that there has been no 
improvement in the Gujarat situation since 
President's proclamation, I think there are two 
views on that. I would not like io go into the 
details. But I think, and we hear it from people, 
that the situation has definitely improved. And 
we hope that with ihe cooperation of all the 
people, irrespective of party affiliations, I 
think, *e can create an atmospheie conducive 
to bring about normal conditions as -soon as 
possible. 

Coming back to certain issues raised, 1 
would like to point out that since the Ptcsi-
dent's rule was proclaimed, various steps have 
been taken for giving priority to the 
development of the State through the deve-
lopment of agriculture and industries. Various 
steps have been taken. I would not like to go 
into these details now by quoting certain 
figures. But it is a fact that ceitain steps have 
been taken and they have shown a salutary 
effect, so far as the development is concerned. 

One more point which. I t h ink ,  almost all the 
Members refened to—and rightly so— is about 
the atrocities prepetrated on the Harijans and 
ihe Scheduled Castes in a particular village. Of 
coutse, it is a very unfortunate affair. 1 do nol 
think iherc can be two views on 'hat. But the 
Staie Government immediately took action. 
Punitive action was taken and it fine was 
imposed on them, v.v, d like to say that no 
legislation alone wottld be oble to eradicate this 
curse. And for thai T would seek the active 
cooperation 
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of all, specially of-our hon. Members of 
Parliament, in our efforts to put an end to 
this thin?. The Gujarat Government has tak.-
.i certain effective bteps to see that this 
scourge of untouchability is removed, or at 
least is mitigated, as quickly as possible. 
And I would just like to quote a few things 
in   this   connection. 

Even in this Budget we find that on an 
overall about 18% of the Fifth Plui outlay 
would go towards ihe improvement of the 
lot of the weaker sections. Even anart from 
this, the benefits that will accrue from 
irrigation, from road development and 
others will also go to the weaker sections at 
large. But for the Harijans specially, we find 
that steps have been taken, and a special 
committee has been set up which wiH see to 
the implementation of these measures. 
Various stipends and other things have been 
provided for where the income level is 
lower. Various steps have been taken to see 
that the troubles that the poor people and 
weaker sections of the population are facing 
are mitigated as  far  as   possible. 

Now, the other th ing  that has been men-
tioned is about the Naibada Project. We aie 
aware that it has gone to the Tribunal and 
yesterday, en the 29th July, the hearing his 
already started. Some hon. Members 
mentioned about the Transport Committee 
and the Hajiru Ship Building Yard. I would 
like to assure the hon. Members that this is 
one of the subjects which has been mentioned 
in the report and that report is under the 
active consideration of the Government. One 
of the Membeis also mentioned that the loan 
given for procurement and supply was 
inadequate. I would only like to say that 
(hough it may not be fully sufficient, the 
provisions for the procurement were made 
under a separate Demand No. 42 and the 
amount is 126.40 crores of rupees. Coming to 
natural calamities—I think Shri Babhu-bhai 
Chinai also mentioned about it—I would say 
that we are aware of the hardships faced hy 
the people of India and a prevision of 4.55 
crores of rupees has been made under the 
'Natural Calamities'. This is in accordance 
with the recommendation of the Sixth 12—8 
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Finance Commission. Apart from that, a 
provision has also been made for the Drought 
Prone Area Programme separately. Of course, 
that trouble is always there and we have to give 
special attention  to  it. 

As regards the Atomic Power Station, as I 
have said, the Committee has given its report 
and that report is under the consideration of the  
Government. 

With these words, 1 would lile to assure the 
Members that the Government is fully alive 
and aware of tlie difficulties that have been 
pointed out to them. They are striving on those 
lines and seme work has been done in the 
course of the last 5 months during the 
President's  regime. 

With these words. I commend the Bill. 
MR. DEPUTY CHAIRMAN: The question 

is : 
"That-the Bill to authotise payment aj:d 

appropriation of certain sums from and out 
of th;" Consolidated Fund of the State of 
Gujarat for the services of the financial year 
1974-75. as passed by the Lok Sabha, be  
taken   into  consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : Now we shall 
take up clause by clause consideration of the 
Bill. 

Clauses 2. 3 and tlie Schedule were  added 
to   the   Bill. 

Clause   I,  the  Enacting Formula  and   the 
Title were added to the Bill. 
SHRIMATI      SUSHILA      ROHATGI   : 

Sir,  I move   : 
"That   the   Bill   be   returned". 

 
MR.    DEPUTY   CHAIRMAN: Mr. Raj-

narain, you can speak for only two minutes 
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{Interruption) 

MR. DEPUTY    CHAIRMAN  :    There is  
no  point of order. 

 
{Interruption) 

MX. DEPUTY CHAIRMAN: Mr. Ramesh-
war Singh, please sit down. There is no point 
of order. 

SHRI RAMESHWAR SlNGH: What 
proof has he got _____  

MR. DEPUTY CHAIRMAN : Mr. 
Rameshwar, Singh, I am asking you to take 
your seat. 

 

 

MR. DEPUTY CHAIRMAN: Now, you 
please sit down and do not go on interrupting. 
You are talking of something whi< h is com-
pletely  irrelevant.   You please wind up now. 
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MR. DEPUTY CHAIRMAN: The question  
is   : 

"That the Bill be returned." Tiie 

motion was- adopted. 

MOTION RE. INTERNATIONAL 
SITUAUON 

THE MINISTER OF EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH) : 
Sir,   I   beg   to   move : 

"That the present international situation 
and the policy of the Government of India 
in relation thereto, be taken into con-
sideration." 

Mr. Deputy Chairman, Sir, at this stage 1 
would seek your guidance. We have been 
following the practice of making some 
observations a! the commencement of the 
debate. I am in the hands of the House, I am 
prepared to make a brief statement s.t this 
stage. We have also adopted a custom that the 
debate starts, the Members start making their 
observations and at the end of the debate I 
Aind up the debate. My experience is that 
whatever course I have adopted on earlier 
occasions there have been some comments, 
criticising it. So, I would seek your guidance. 
If it is the general wish of the House or desire 
of the House that I make.... 

MR.  DEPUTY  CHAIRMAN :     I would 
suggest that the reply should be at the end of 
the debate because if he were to take the time 
then many of the Members will not be able to 
participate. Seven Members want to leave 
today and they wiH    not be 

able to take part in the debate today.   So, I 
would request you to cooperate. 

SHRI T. N. SINGH (Uttar Pradesh) : Sir, 1 
am always cooperating, I have never been 
non-cooperating. I feel, we have before us 
only the annual reports etc. Since the 
publication of that report a number of things 
have happened. It is desirable that the 
Government makes the position clear in 
regard to some of the affairs. He can be brief. 
It is not necessary for Sardar Swaran Singh to 
be profuse. He can be brief and he can say a 
few words on this occasion, 

DR. Z. A. AHMAD (Uttar Pradesh): Sir, I 
support the hon. Member. Some salient featu-
res of the international situation may be brou-
ght out  in ten  minutes'  time. 

SHRI BHUPESH GUPTA (West Bengal) : 
He should say   something first. 

MR. DEPUTY CHAIRMAN : If you are 
not agreeable, he will make a speech It is for 
the convenience of the House that I suggested 
like that but if you are not agreeable, he is 
going to make a speech. 

SHRI BHUPESH GUPTA : I am surprised 
how you made this suggestion.   It is not a   
question   of  my  being   agreeable.   Here is a 
Motion which is to be taken into con-
sideration. 

MR.   DEPUTY   CHAIRMAN :       He  is 
going to make a speech.   Yes, Mr. Minister, 
you will make a speech. 

AN HON. MEMBER :    He can be brief. 

MR. DEPUTY CHAIRMAN : There is no 
question of being brief. It is up to him how 
long he takes. There is no question of being 
brief. 

SHRI BHUPESH GUPTA : When a 
motion has been moved___ 

MR.    DEPUTY    CHAIRMAN : Mr. 
Bhupesh Gupta, he is making a speech on the 
Motion.   Dont' waste time of the House. 

SHRI BHUPESH GUPTA : Then why 
are you objecting to it 7 Why are you 
discouraging him ? You are the custodian 
of the Rules ___  


